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13* 3*90 Hon, D .K . Agrawal, J#M«

Hon. K . Obayya# A.M .
II

Shri P ,L . Mishra for applicant,
Shri V .K , Choudhary for respondents,

counter affidavit has been filed  today. Keep it  
on record. The learned counse-1 for. the applicant 
wants short time for filin g  rejoinder. Allowed, 
Rejoinder be filed within 2 weeks. List it for 
orders/final disposal onR 30 .4*90 .
A  Interim order passed on 2 7 ,2 .9 0  shall continue 
t ^ l  then.

H i

1 / M;.,
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Tv-i 1. i_̂J «,/ĈT ,

J ./» . N o . 6 1 /9 0  (^ )

oantosh iPras.^d Das

versus

Apolic~jnt.

Uni in of India i  Jcher^ Kesp J’ldents.

ilon. iir. Justice  K . Math, V .^ .  
rlon. Mr. j-'̂ . Jbayya,

(Hon. ::r . Justice  Ĉ. Ncth, V .C . )

r,.is aoplicd^i^n  und :r  section 19 tha 

Administr tiva fribanals  /ict, 1935 is f jr ,uas;.iag 

an 3rd3i dated 1 2 ,1 1 ,8 7  (^nncr-jra 6) cancelling 

the applic?^nt's prom Jti in cjntaine:' in jrdsr d tsd 

1 1 .7 .0 4  (Ann xure 3 ) ;  th^ce is  alsj a pr-yer t^ 

quash ord ’r dated 2 .1 1 .8 9  (Ann?:,ure-9) by which 

the a jolic->nt wds shifted from accounts line  to 

general l ine .

2 . Counts r-iiejoind^r have be'--n e> c’r.3n:jed, >ie 

r.^ve heard Shri P .L .M ishra  for the apjlicant and 

Lihri V,iC.Ui.ciudhary foe the respondents on the 

rr.erics of the c=i. e >n the a.lTiis,:i :>n sta^e.

3 . It  apoea-s that the applicant tr-d in it ia l ly  

opted for the accoun-s lin e  by an jpti;in letter 

d at 'd  1 5 .1 .1 9 7 9  (Ame- ^ra -1) an , :'Uos- ruently, ne 

opted for the general lin ^  on 6 . .8 1 .

4 .  ^ubsc ^uently, on 1 1 .7 .8 4  the ao:)lic=int

alonsvjith a nu lo r of 3 t;.-:-r p^.iijns prr-ijted

P0/R116 Acc jjntant i'  ̂ ^I.e next n i ; '̂ r sccle of

■1
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Rs 425-640 vjitl: effect  -iO" 3C. 11 .83  undsr -ime

bound one oromJtion ^hem e. 5 is  an:>thsr lettej

of option I  'ted 1 0 .3 .8 7  by which the applicant

exercised his :>ption for the /iPI- accounts ca:^re on 
t 0

oein invite;./.'ixercis- such :>,pti5n by the depprtnent 

letter d.^ted 6 .3 ,8 7  (-s-mnexure 4) ,

5. Ho''?sv?r, v;hile these options v: . rs in force, 

t.'.e firsc impuqnad ord r d .ted  1 2 ,1 1 ,8 7  (Anne>aiie 6) 

'JiS parsed cancel2in'j the a:>oliCc>nt's promotion

as conj-ainec in Anne ure 3 dat^d 1 1 ,7 .8 4  on the 

.:jr:)und that the ao_>lic .nt could not be pr^^^tod 

in  the accounts l ine , as he h ad 3>'.-xciced - is opti 5n 

in 1981 for the general line . In l ine  .’ ith that 

decision, the ap.'licgnt '.is.s s.'^i-tc^ fro'r c^ccDunts 

l in e  t j  general l ine  by tha second impu^-2d orj r 

aatej 2 .1 1 ,8 9  (Anna: ure 9)

6 . J.’h3 applic-:>nt's Grievance is a t there 'las 

no illegality  in t he promoti->n order dated 1 1 ,7 .8 4  

CAnnrx'jra 3) oecause after exercise Jf option for 

general line  in 1981 he had also e: ercis3'i option 

for t'-S accounts l in e  in the year. 1984. • How'^V''r,

t "re is no specific  pleading on that point in t’r e 

original a-oliC3tion, alt::ough there a sta-ement 

to t: at s-^ect in pa ;a  1  ̂ of *̂l-e rejoind-^r,

7 . i\o facts are material in t. is connection.

I t  is  adraic',ed th’’ t the apoli; ©-it ?s continu'*'' to 

vj or̂ 'c in tne c^ccounts lin£ aver since oron^tion by 

An-e. ac° 3 dvted 1 1 ,7 ,8 4  but 'c^ile cancelling the 

ordr^r anne:uce 3 oooortunity r? aj not been given t> 

the a v)licant to si.ô ? cause, S e o  ndly, even thouch
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aDplicant 's  pria:)t:ion by annexure -3 -ts cancel le i  

by order dit^o 1 2 . 1 1 .86(Ann-: j-e 5) he -..’ds nevc>rthe-

laf^s permittee to continue to vork in the accounts 

line  so much sj that he was workinc as APrl account'?

Vi en the second inpujnad orjer i ta^ 2 .1 1 .8 9  (^^n-. 3)

■?ĉs passed sh iftin  j him frD-n accounts line  co tr 3

npneral 2 ine. I t  a ^je^iis to us -hat the princ£e3  of

nature! justice r-'naired th^'t oefore the prornJtiJ'"

3rd3r 3f "he ap jlic .nt as c-»^tained in ^-.nnl'xuce -3

d-ced 1 1 ,7 .8 9  craldiiave been cancelled by ;;he Lnpugne..

or^;?r dated 1 2 .1 1 .8 7  (<Vnn3:ure 6) a )li:;-‘nt s;.:njld

r.-ve bean given an opp jrtunity. ..'he n s c e s s M /  c jro.^lar^

thereof is that e dat ’d 2 .1 1 .3 9  C.*n'^er .

9) s :.ifting  rira cr:>r, tD general line  cannot

V
OS sustained.

ci . j?he petiti>n is  parti /  allo*;-d a n d ' /h i l ^  

t e ioipu -ined ord P  uated 1 2 .1 1 .8 7  (*>nne>aire 6) an . 

2 .1 1 .8 9  (An-^rure 9) are qusshe it  './ill be open 

CO zhe respo'^-dints t j  gi^'C 3n op > jrt-jnit/ to the 

a ) :licant to sV-o'.’ Cnuso '■'̂ hy his prjm:>tijn ~s c :>^ ;'in3i 

in An'^'-yuro -3 datec 1 1 .7 .8 4  riay not be 'uash^-' enn 

t;'*erea£tet t? decide vjbet er  or not ',**e e^-li nc

r i  • X i < V . J  .

Luck ’̂ ow I>t. Dec .'Tber 12, 199C



BSir'CRS TH£ CEi:TR^iL ^J5Mli*ISTR^TIVS TRIBUNAL, LUCKKOW 

BKI.CH, LUCM^OV/.

^Application Ko. ’ of 1990 

D istrict Sitapur

Between

Santosh Frasad Dass, aged about 53 years, , .  ./Applicant

Versus

Union of India and others. . . ,  Respondents

SCI-SDULE-A

1. Application under section 19

of the Administrative Tribtinal Act, 1985.

2 . /mnexure 1' 0 . 6 :A  photo copy of letter 

d o t e d  1 9 .1 1 .1 9 8 7 .

3 . /j.nexure i-o.9: A photo copy of che /  ^

impugned order dated 2 ,1 1 .8 9 .

Lucknow

Dated: It .2 .1 9 9 0

' ' V
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Before the Central Administrative Tribonal, Lucknow Bench,
Lucknow.

A.pplication No, 4^1 of 1 9 9 0 . ' )

ristrict fitapur

Between

Santosh Prasad "^ass, a£ed about 53 years, son 

of ?hri Chandra ahekhar Pass, employed as A.P.r. 

(iiccounts) in the office of Supdt of Post Offices,

S itapur.
. . .Applicant

Versus

1. Union of India, through the Secretary,

Post Telegraph Tepartment, Kew ^elhi.

2. Chief Post ilaster General, U.P.Circle,Lucknow 

5. Superintendent of Post Offices, Sitapur.

. . .  Hespondents.

1. Particulars of the applicant:

(i) Name of the applicnt: Santosh Prasad ^ass

(ii) Name of father Cha dra Shekhar ^ass

(iii) iige of the applicant: 55 years

(iv) resignation & Parti-
culars of the office: i»PJ(iŝ cGOuntB)- Office

of the Supdt of Post 
Offices,Bitapur.

(v) Office address Office of the Supdt
of Post Offices,Sitapur

(vi) r̂ ddress for service of , , ^
notices: P̂-̂  (i>>ccounts) Office of

Swdt of Post Offices, 
Sitapur.

2. Particulars of the respondents:

(i) Union of India, through the Secretaiy,
Post & Telegraph Tepartment, New Tel hi

(ii) Chief Post L^ter General, U.P.Circle,Lucknow 

(iii) Superintendent of Post Offices, Sitapur.

5. Particulars of the order agairst which the 
application is made: ^



A

x;

Application is made a :̂ainst the impugned orders 

passed by respondent no.2 and 3 dated 4.10.39, 

and dated 2.11,89 cancelling the promotion of 

the applicant from the post of iiPM (Accounts)/ 

and reverting back the applicant from -ccounts 

Line to General Line, denial of promotion to 

Higher Selection Grade (2) of accounts Cadre 

post.

4 . Jurisdiction of the 'Eribunal:

xhe applicant declares that the subject matter 

of the order against which he wants redressal is 

within the jurisdiction of the Tribunal.

5 . Limitation;

The applicant further declares that the appli­

cation is Yjithin the limitation as prescribed in 

Section 21 of the Administrative Tribunals *ict, 

1985.

6. Facts of the case;

1. That the applicant was appointed initially

on the post of P.A. and he joined as such during the 

month of July 1956.

2. That a departmental examination was held and 

the applicant had, passed PO & Accounts I'jamination 

in the year 1967. By virtue of his passing the said 

examination, the applicant was become eniiitled to be 

promoted in the iŝ ccounts Grdde posts i.e. (Accts) 

or Lower Scale Grade x^ccountant.

5. That during the year 1979, options were called 

for from the working errployees who have passed the 

departmental examination of PO & IIS x.ccounts ^̂ xami- 

nation as to ?/hether or not they intend to work either 

in Accounts Cadre or in General Line Cadre. The 

applicant was also asked for the option and accordingly 

he had. given his option that he is ready to work in 

the i..P X . Ac counts Cadre on his promotion. A true 

photostat copy of the option dated 15.1.1979 is annexed
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herewith as 4nL§2;ui:£L.niLJ..

4 . That in pursuance of the said option, the appli­

cant was promoted under the orders of I'irector Postal 

Services U.P,Circle, Lucknow dated 5,2,1980* alongv/ith

16 other persons on the post of LSG- Accountant/iiPji(ii.octts) 

k true photostat copy of the said promotion order is 

annexed herewith as 4jQQ£Xi2ie-li£L̂ .

5. That by virtue of his promotion as such, it 

clearly goes to show that the applicant's option for 

isocounts Line was clear and it was accepted by the 

authorities for all intents and purposes.

6. That during the year 1932, the opposite party

no.3 asked the applicant to give yet another option 

for general line so that the authorities could consi­

der his case for yet another promotion in -Accounts Line. 

It was advised to the applicant that he could seek 

his promotions by both ways - ore by option in Accounts 

Line and another through General Line. The applicant, 

however, gave his conditional option that in case he 

is promoted through general line, his option be treated 

as such.

7. That a lepartmental Promotion Committee was formed

by the opposite parties for considering the cases of 

promotions in Time Bound Cne Promotion Scheme. The 

case of the applicant was considered by the said Commi­

ttee and it has recommended the promotion of the appli­

cant to P.O. and T. JJ.b Accountants, On the basis of 

said recommendations, the opposite party no.2 issued 

promotion orders in next Higher Scale of the applicant 

and various others vide his order dated 11.7.84, L  true 

photostat copy of the order dated 11.7.34 is annexed 

herewith as .

3. That in pursuance ofthe said promotion orders, 

the applicant was posted as --.r.U. ^counts in the 

district of Utapur, and since I960 he was working as 

such without any complaint either from his senior 

officers or from the public in general.
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9. That the opposite party no.2 had called for

an option as to whether or not the applicant is willing 

to work in i^counts Cadre in case he is promoted.

This letter v/as issued by the opp.party no.3 in theyear 

1987, a true photostat copy of which is annexed herevdth 

as kum ursjiaA .

10. That the applicant gave his option on 10.3.37 

that he is willing to work as ^.P .'i.Accounts in case 

he is promoted in the said cadre, k true photostat 

copy of the willingness/declaration is anrBxed here- 

v7ith as

11. That it appears that the opp.party no.3 had 

forwarded the said declaration of the applicant to 

the opp.party no.2.

12. That the opp .party no.2 had passed an order 

dated 12 November 1937 by means of which it was stated 

that since the applicant had opted for General Line

of promotion, the orders passed earlier in the year 

1934 may be treated as cancelled. It was also ordered 

that the applicant be shifted to General Line if he 

is still working in the i^ccounts Cadre, k true photostat 

copy of the letter dated 19.11.37 is annexed herewith

as

13. That it v;as ironical that once the applicant 

had given his option to work in ii-ccounts Line and he 

was promoted as such, his promotion cannot be cancelled 

vdthout affording him reasonable opportunity. It is 

not out of place to mention here that the applicant 

had passed the departmental exanination and his promo­

tion Y/as due long ago. Further, the fepartmental Pro­

motion Committee had, considered his case and accordingly 

on the recofimendations of the said Gormiittee his pro­

motion orders v/ere passed in theyear 1984, therefore 

the opp.party no.2 was not at all justified to cancel 

the promotion orders without affording reasonable 

opr)ortunity to the applicant.

14. That although the orders for cancellation of 

promotion orders wsre passed b̂  the opp.party ro.2, 

yst the applicant continued to serve in isocounts Line
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on the basis of his earlier promotion orders passed 

in the year 1930.

15. That aggrieved "by the said orders of cancellation, 

a-oplicant preferred a representation dated 25.11,1937 

and prayed to the opposite party no.2 to reconsider his 

decision. ^  true copy of the representation dated 

25.11.1987 is annexed herewith as 4nnexi3re_QQ^7. In

the representation, the applicant had clearly stated 

that he had not retracted from his earlier option 

for serving in ĵ -ccounts Line,

16. Itat having failed to seek any redress on his 

representation, the applicant yet moved another repre­

sentation dated 22.11.1937. No action /̂as taken on 

the representations and ultimately the applicant got 

sent a notice under Section 30 C.P.C. throu^ his 

advocate Shri Sheo Shanker Lai A-wasthi,

17. I'hat the opposite party no.2 had replied to 

the notice and had stated that the promotion of the 

applicant to LSGr i.ccountant was made on purely tem­

porary and adhoc basis in the year 1930. Since the 

applicant had opted for general line in the year 1981, 

therefore his promotion had. to be cancelled and he was 

shifted to general line. His case for promotion shall 

be considered when his turn will be there, ^  true 

phtostat copy of the letter dated 11.10.39 is annexed 

herewith as

18. That on the basis of the aforesaid orders, the 

applicant has been shifted from Accounts Line to 

General Line vide opp.party no.3 orders dated 2,11,39, 

a true photostat copy of which is arnexed herewith

as 4nne2:i2EQ-aa-S.

19. That cancellation of promotion and consequently 

shifting of applicant from Accounts Line to General 

Line tantamounts to reversion of the applicant without 

affording him any reasonable opportunity ?/hatsoever. 

Before passing the orders, the opposite parties no.2 

and S have not afforded any opportunity to him and 

passed suo-mottu orders on wrong assumotion treating 

that the applicant had opted for general line ard 

hence he could not be promoted.
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20. Ihat it is not out of place to mention here that 

'--he applicant had given his first option in the year 

1979 ^hen he v/as promoted in isocounts Line and he conti- 

nuted as such till todate. His seniority in the x*ccounts 

Cadre was maintained and his case for further promotion 

was considered by the departmental promotion cooinittee. 

The option given by the petitioner in the year 1961 had 

no basis at all because the applicant had not revoked 

his earlier option to serve in i*ccounts Cadre.

21. That after that option of 1931, the opposite 

parties have obtained yet fresh options in the year 

1984 and the applicant has given fresh option tb^t he 

intends to serve in Accounts Line and thus on this 

score also his earlier option of 1931 had become 

redundant and it cannot be taken into account.

22. That merely on the basis of option of the 

applicant, his promotion cannot be cancelled without 

affording him reasonable opportunity. It tantaraounts 

to reversion and no employee could be reverted unless 

he is given reasonable opportunity.

23. That many of the junior persons who have given 

the options in a similiar situations are still working 

and they have been given further promotions but the 

applicant had been discriminated in the matter of pro­

motion and now his entire career has been put at stake,

24. That the lepartmental Promotion Committee had 

considered the case of the applicant and as such he

is to be promoted to Higher £cale Grade of i-<;courtar!ts 

but on account of illegal orders, the applicant is 

prevented to be promoted.

7. Grnunda in support of application:

1. Because the applicant had right to be Dromoted 

in accounts Line on the basis of his option of 1979 

and as such he was rightly promoted in LSG(Accounts) 

Cadre on the basis of his examination passed and as 

rach his promotion cannot be cancelled.
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2. Because the subsequent option for general line 

cajrinot be taken into account once the option given 

by the applicant in 1979 was still in vogue and it 

has not been revoked by the applicant.

3. Because the applicant was yet promoted in hi^er 

scale grade of i^coujnts Line in the year 1984 on the 

basis of recommendations made by the Departraental 

Promotion Committee and again an option was given by 

the applicant which was accepted and applicant was 

promoted,

4. Because after serving, for quite a long period 

in j^ccounts Line, the applicant could not be reverted 

back to general line on the mere assumption that he 

had given option for general line. That option for 

general line was not materialised and hence it has 

no/Consequential effect and now in the ^ r b  of that 

option of the applicant, the opposite parties could 

not revert back the applicant from his post of AplI 

(A-ccounts) which he was holding since 1980.

5. Because cancellation of promotion and sending

^  back to the applicant to general line tantamounts to

reversion of the applicant from higher post to lower 

post without any opportunity given to the applicant 

and as such the orders are against the spirit of 

A.rticles 511(2', of the Constitution of India.

6. Because many of the junior persons than the 

applicant are still working and as such the impugned 

orders of cancellation and reversion of the applicant 

to general line are hit 1:̂  irticles 14 and 16 of the 

Constitittion of India.

7. Because the applicant has been seriously dis­

criminated "1:̂  the in^ugned orders as he had served 

for quite a long time and now he had got a permanent 

status in i*ccounts Line for which he was ordered to

be promoted in H>S_2 grade by the leparteental Promotion 

Committee but in the garb of option of 1981, the 

applicant has been reverted from higher post to the 

loY/er post without affording him any opportunity what­

soever.
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8, Because the impugned orders of reversion to 

general line are against the principles of natural 

justice.

7. r.eliefs sought:

In view of the facts mentioned in para 6 above, 

the applicant prays for the following reliefs:

(a) the orders contained in Innexure No.6 and 9 

may kind.ly be quashed and it be ordered that the 

applicant shall continue in isocounts Line and he 

be promoted to yet another Higher Grade Scale as 

per orders dated 11.7.34 contained in Annexure no.3 

to the application;

(b) consequently the applicant be given due 

seniority of his post of A.P.M,(ia-ccounts)/L£G 

and his pay be fixed in Higher Selection Grade-2 

and he be paid arrears of pay from the date of 

promotion #ien his junior persons have joined the 

duties;

8. Interim Order, if prayed for:

Pending final decision on the application, the 

applicant seeks issue of the following interim orders;

The orders contained in A-nnexure no.6 and 9 to 

this application passed by the opp.parties no.2 and 3 

respectively be stayed during the pend,ency of the 

application and the applicant be allowed to work as 

kJPM . A ĵcountant as he has been working before;

9. retails of the remedies exhausted:

The applicant declares tnat he haa availed of 

all the remedies available to him under the rules 

which are as under:

(a )  i^pplicant moved first rer>resentation dated 

25.11.1937 {m n,7 to the application);

(b) Applicant moved second representation dated 

22,12.37 but vdthout any results;

(c) Applicant served a notice u/s 80 CPC throu^ 

his counsel £ri SSL Mmsthi,-advocate which

was ars¥/ered by the opp.parties.
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10. Ilatter not pending with any other court, etc:

The applicant further declares that the matter 

regarding which this application has been made is not 

pending before any court of la?/ or any other authority 

or any other Bench of the Tribunal.

11. Particulars of Bank Draft/Postal Order; 

in respect of the application fee;

(i) Name of the Bank on which drawn

(ii) lemand Draft No.

12. List of enclosures;

Mnexures No.l to 9 
filed in support of

the application.

IfiiiLLficatiQn:

I, Santosh Prasad Dass, aged about 55 years, 

son of f'ri Chandra shekhar Pass, resident of Fo .97/93, 

B Flock, Avas "Vikas Colony, Sitapur, do hereby verify 

that the contents of paras 1 to 12 of this application 

are true to ny personal knowledge and belief and that 

I have not suppressed any material facts,

Lucknow, dated 

February, 1990.
Through:

(ir'.L.Eisra) 
lid vo cate 

Counsel for the Applicant.
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Copy o f  l e - t p r  STa A b - X T / L 5 u / 8 6 / C n . 1 1 / 1 1 d ated  12 Nov.

•jfifiT rtecsiv/ed from f-i-.G UP C i r c l e  L'KL, A d d r e s s e d  -50 t  ^  

3o:=at. -f P o st  O f f i c e ,  S i t s p u X ' D n .

» • • • ■

^ub s- C a n c e l l a t i o n  of p rom oti on  or de rs  of  ahri  S . P . u a s

i n  L . 5 . G .  A c c o u n t a n t ,  

gf . _  Y ou r l e t t e r  No.  & /  rtccouts /  upnl dtd ,  1 9 . 5 . 6 T *
*»*♦★***

I view of e a r l i e r  o p t i o n  of b h ri 5 ,P*IiuS fo r  3.r,e_ 

’ i. e o r de r s  of  P r o m o t i o n s  ot t n e  o f f i c i a l  i s s u e d  vide  t h i s  

o f f i c e  i-iemo .\o. ST a A 8 / X T / T B P / 8 4 / 1 1  d atea  l 1 * 7 . 0 4  may be 

t rPb t- c dS c a n c e l l e u .

The o f f i c i a l  may be s h i f t e d  to G e ne r al  L i n e  i f

sti .^1 -working i n  the  A cc o un ts  Cadre- s,

ad /-

For Postmastect G e n e ra l ,  uP 

iMU • 3/rtCC o u n ^ ^ /G e n l  u a t e d  at 5T»  ̂ the  19. 11 • 8 7 *

popy i r i  S .k^ .uass  AP i'i A / C  S i t a p u r  HU.

^  ^  2-3 The P . M .  i i t a p u r  riU wi th  a s p a r e  copy for

Seovice Book of the o f f ic ia i *

4- P /F .
'Hlg-39/LSG/ Corr.5-6 D .C . f i l e  No, B/R1q A ? / C o r r  I B 

7- L)/C.

^  S u p c t /  £ ^ . o s t  O f f i c e s ,

V ^ " \ ^  S i t a p u ^ 2 6 1 u O , .

/ /  ^  ► Oft / r-s Up ! *'̂ '1
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SPO*s Sitapur Dn.^

s ubt-^tlc.^un*er^«cti.n^80^ ^ ^ ^

• • • •

■ With ref®r«*^ce to notice un^er SeCoSO

- “^ r A j s i “ fiS2 5 - t 5 r r h r : ;n c i f - y

office

•n »“^ly,i'i^jl^5LSG/78/l.l <t<. 9V2.80-.

T S S S i  iw S  N..E/tec«unts/C^-. *t<.

«.«•■*«, 5 ^ | i S S 5 l l )y f H a 4 s ® h i * w « ^ K ^ <
^emo ~N».STV48-

APM A/C ctoe.

Please  i n f * r »  him .

S4/*
(V .N .K a p « « r  ) 

APMG-Staff 
fo r  C h ie f W S  W  C irc le ,LK D

for  in form atiop^

(

.. '

Suprt. • {
S i t a p u r  D n . 2 6 i C 0 1 .

c 9 ' "
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aSPCRE THE C3KTRAL ADr:iNI3TIi^.TIVE TRIBUKAL, LUCIJ^OV/

Bi;i;ci:, luckkov .̂

Application of 1990

D istrict  Sitepur

Setv.'een

Santosh Prasad Dass, aged about 53 years. ...A p p lic a n t

Versus

Union of India and others. . . .Respondents

SCHEDULS-B

Annexure No. 1: Photo copy of option dated 
15 .1 .1 979 .

/

Annexure No. 2: Photo copy of promotion 
order dated 5 .2 .1980

2

Annexure Photo copy of the order 
dated 11 .7 .1 984 ,

Annexiire No. 4; Photo copy of option 
the year 1987.

Annexure No.5; Photo copy of v/illingness/ 
declaration dated 1 0 .3 .8 7 .

Annexure N o .6: Photo copy of letter 
dated 19 .11 .1987 .

Annexure No. 7; Photo copy of option dated 
2 5 .1 1 .8 7 .

/ /

Annexure No.8: i^oto copy or letter dated 
1 1 .1 0 .8 9 .

/

Annexure No. 9: Photo copy of the impugned 
order dated 2 .1 1 .1 989 .

Luckno^f
Dated :X2 .2 .1990
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I ,  Santo3 h I'.rasad. o a » » , Aecouniant i>ivl0 io a a i  OX ic e  

is  hereby d a f la r ^ d  that I  a& raa<Jy t j «ortt in

tbo »li « Accounts cad ra  on ay promotion •

( J!x^)
i'couB tiBnt Divlai <aal 

Offic® Sltapur«26lOC 1 •
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“X .

f^.^l^^.Ti ,jt>

2.

^nmiT -X0S> A’5/Ts:;"Easn-3 Dir/̂ jî  ̂ :r^.«Sii- .1
/<■!,' :'€3r'KSa:ta-Gi.:^‘..-U-, I.i'. t'

]t>. iTM+S i2/L3G/73/11 dated a,t I/iĉ aiov̂  the ^  ^

 ̂ Su’d; ?ror.ot ion, transfer -.nd post in- ;bi the ca 
/iccoui.t'-intsAPX (Accovnts)

(̂ii) PEt):-:0‘i: :-
■’ - ’̂>.e i'oir.owina Tiiue 3c?.le a .c c .; .iL^aatVr .0 c

- --.ro.::oted on .purely t '^ :5 .:‘ ; , ^
of LSG Accountants/Ai^i'- (i-:.cc.r ..io:j ) m  uix o

rj'^ed as-undoi tr-;- ....  ̂ -̂'.,̂ --a P'̂ -i r'i'^l s
ITarae ".nd clesi■■̂ n:;''.tion ■ ̂ o .- i. ^ci  -±

Station to ^
\!)\±ch TjOS-tec.
(} o r: ’,]:jjpu r }Ja-P

I'i'-.mo’-i-rX IIj.'̂O 
* *3  ̂  ̂'”0

Ci- S i  M-esh^-ar Lai ' .Jaunpur IIPO
'■ - vShri Srnrichoo - A ^ . r v O ’̂ ^r Vrc!Kz'j'ipv.r Gantt
• 6 Shri :^awi3y Shyani Y-ado.vp. ^o inUnt ^- p .a  ^ r-pO

9 S>r± M.Siddi-ui /:ccov.nto,nt i.aC.-nov« -.,
fc.  ____J___^ O 4-Z', -»-,T TT» ___—-

S'lri Lf)l- AccQiant-nt Lsai.)^r’'^^
2 I Shri S.I). 3h:irina ^ccmmt'- nt 
3. Shri Hari Xishan Asrav^aa. i.cco>...t-.xt .

'■ )+>■ Shri 3al.eshvar Lai /Lccountanu j.x.^anaJr-
.... . . „T . .t_i_ rn ,->T.r„-v̂-i A-r’r*<̂i in.. nn [j ’-.rj:;

f) S'lri S , ? -'Pass /:ccountaau-b-3^^^g^ ..| ""■-r-— —
g'^~3>T±. iicsro-n Lai iirora A,ccountaat^ Laroillj- 
...  ̂ <~<- ' ■ '. n -i Vin f". r* of''!'! 1‘n"h'.\at *->a-l—LXa
9 . 3hri..:csr'an i.ax j.rux-d, ---
in S'-L"’ ' •'• Prasad Ojha A.ccoimtant ^jallxa
^llohri v “s. Chauhan Accoant8.nt >Ieerut
■̂2 S .ri o..i:;;tn Singh A.ccountant jDehrac.un

't13,S>«!-ri fanv.'ari Lai Accountant J>.idaun- 
X14- Shri Laz..ii Maraiai A.ccountB.nt weerut 

1K* Shri Ja'^dishwar Singh Accountant ijudaun q, [ 
■"■fC^Shri h .C , ■'larg Accountant -

i 19 "'■I'.alL Misra Accoun&-'^Aw» JjuC

O-VL.1

Sl±av)ur .lipq____ _
Bareilly  :1F0 

. Pratapgarh HPO 
Saharcaipur 
Delrii'adun PIPO 
lictrdoi IIPO ’■ 
I'loradahad IIPO 

Lakhi’u^pu.r-Khsr i  IlPO

-V.al" Ml=ra/.ccountam u;c ;no^ ■ iSr
’ "  r^v'^ce of'the above notQd oi..ic.ial3 v.ijo na^c ai.- .

. . .  ■cclt.ri" inS sot their
3 5 ;  t;-2 =^-r:;ci;or-;;er;Gr!u lc;j - ; 3 K / X - 1 5 7 9 / w  d a t e d

* iO- » •■• V •- -S , .-. p'--(P‘P Gri'' ‘ ; -. i- 0̂ 1

>4 i o ^ i n l l o ; r S . i f 2it a 5- a.r^ ....

^ / ■ S = S i : L - ; r : ‘L . ? 3 c S e ^
j / .  .options due. to.•Extension'of tine of
: : by the "ir.ectorate, their 1 ;^ , oSflclals

prior tc’ 3 :r.-iaration of PÔ o- Knb ..ccoxuib....L,. . ..
Ihould ^-,3 : understand that these orders :.r . o e ^  x o .u ^^ _^p u r ^

ô- - --vv -;aai- oasis and arc suhoect to -^r;;-;?;ecto^-te’ o
- -̂ ^--cns as Dor instructions contaxnoa nri tno ^xx ccbo.. ..uC

o | l o g ; ^ = ^ W ^ b . r o ^  .

\ circul-'.-;'d -'xde this office o;.dt ^

„ ,(B) ■ ?3̂ .uar..-..:o :-■ _ ' . ,. ^,.^4.0 ; •! •« mri' ''0 is traiisforrcd and

" ■■ , ^;r c i e oûl-t- 3 'V- ’ v ' ' i * at '''' •̂* s ̂  ovn-i rernost an;l cv«t,
poste:. shouifi be relieved lo:v,...iriEe.;y xm

ljr.;;;onts_o^c..; l; ia e','se whore f.ny^,j;XSci,,-u->r..,,10 v;.iwO. w -  ̂—p.-  ̂ ,
xn.Xu 'i’;v of t/iC officia.1:' ■.■■) O')

■.'.; i S’li.iei.t .:.- '■' .I'i.‘';ab.V. .......... . , .1.,.,;.C •> ■■':i i.- T,:e!.X .:.- '■->■■ - ‘ V ,
':;,13 i;,a.- -.i-at.'.... ’'.a'.. I;.';

.̂'..- .. - .-. - loul;' r-:.a)-a^”. ...........- ■ a
^officin::^*::S^a:i'shoulu i.cc :-Mievod for nxs new poo.

Charge reports :)c saoi:iittod to 014 ccnccrned.

V .

I ; .

U  —  !-
(Voci IOi:-afc‘J|

Director Postal bJi’viccs UP 
\',' - •
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\  INBISN POSTS AND T&LEGRAPHS DEPARTMENT

OFFICE OF THE POSTMASTER GENERAL U. P.CIRCLE LUCKNOW

DATED AT LUCKNOW,THE WMEMO NO STA /48- XT /TBP /84 /11

SUBJECT: TIME BOUND ONE PROMOTION SCHEME-PROMOTION
OF P .O .  AND R .M .S .  ACCOUNTANTS TO NEXT 

HIGHER SCALE.___________________ ______________________

\
'' In implementation of the orders contained in

D .G ,  PSlT communication no. 31~26/83-P.l dated ^ 7 . 1 2 , 8 3  

on the basis of the recommendations of the Departmental 

Promotion Committee the following P .O .  and R .M .S ,  Account- 

ants hQve bean ordered by the Director Postal Services

(Headquarters) to be promoted to the next higher scale
i

of Rs.425-640 with effSct from 3 0 ,1 1 . 8 3 .or such subsequent 
dates as indicated agoinst particular^  names concerned.

Si,

No.
Narao of the o f f i c i a l Namo of the Divisio

1, Shri Moinuddin SSPOs Agta-

2. 11 K.D.Bhardwaj SSPOs Agra

3. II J .C.Sharma SSPOs Aligarh

4 . II Munna Lai Srivastava » SSPOs Allahabad

5. n Sri Chand Vurma SSPOs Allahabad

6 . II Chhcdo Lai II SSPOs Allahabad

7. ti C . B . Bingh SSPOo Allahabad

8*
II D .S .Shukla SSPOs Allahabad

9. 11 V .K .Shukla SSPOs Allahabad

10. ti B .P .Tripoth i SSPOs Allahabad

11. n R . S ♦Mourya SSPO3 Allahabad

1 2. 11 K .D . Misra SSPOs Allahabad

1 3, H M .P . Singh SSPOs Allahaba d

^14. II R . K. Singh SSPOs Allahabad

15. n 0 . N.Rai SSPOs Azamgarh

16. II Gopalji  Srivastava SSPOs azamgarh

17 . II Ekadashi Misra SSPOs Azamgarh

1B. II Rom Bachan Yndav SSPOs Azamgarh

19. tt Rafi UddinO SSPOs Bareilly

. 29. II Puttu Lai SSPOs Bareilly

ti Ram Ashraya Patahok SSPOs Bareilly

22. 11 Bchari Lai Dobhal SSPOs Dchradun

Qv ■*» -Vi ■

—  W^V'\5c

F.T . 0 .  2/-



23, Shr i
C C r r'. _ 
-J ■ i : W Pahr idun

? 4 ti A n  d F d . rj c. i. b ?. n 1 SSFQg Dchndun

25. '! ar.r, idshcn Guptn 35P0s Daiirndun

26. II £uch PrnkaGh SSPOa Ghn-inbod

27, !l R . iw SrivTGt r:V ^ 5 SRC'-, Kcnpnr (C)

2Fj. IT R . !(. i\yi-ist:: i GSF[;n Ka-.:’ :-'!:?

29, II bhiv l>umnr ' 5 3 ■ Ci -,

30 . il T n p c s i i wnr D3 wcj.r \j t5P0s L rckMOv

31 . II F',r.5,ip“ h SSPOs LuakncV'/

32, !i Abdul 3r.-h''' ■ ► S?FOs Lucl' now

3^. It Ilnm Cha,':. t
SSPOs Saharaninir

^ 3 ^ 11 Sri Pil SSPDs S a h a r n n p LI r

35., !! K^dar SSF0 3 Varanaai (

36. tl
r Dao Bali S S P 0 s V a r n n s i (

37 . n Hnfizullrh  Anr.^ri SSPOs D a 0  r i a

30. R • i1 ♦F;:;', any SSFOg Duoria

39 . tl I'-'Tndnn Singh Bisht 2̂ 5 HOs ■̂ 'imor a

4C, 11 M. D . Knn.dpal SPOg Almora

4 1 , n D . S .Bisht .  ;S-ptTs Alrno.ta

tl ^-̂ nd Kishorc Tjrinnt!'! SPOs Bahraich

43 . 11 Hnm Kichoro C;i;iu-hriry SFGs Basti

44., \\ D .C ,fili-sra SPOs Bnrnbanki

45'. It S , B . Singh SPOs Barabanki

4S . It J . K, Agnrwal SPOs Bijnor ^

.^ 7 ,
It Dnyn Krinh.',-. oh';riTin SPOs Bulandshahr

It R . C . Gupt3 SPOs FatShgarh

49 . R. i'. TGwnri snOs Fatbhn arh

5D,
It Kifnyat Shcih SPOr, Fat^;hij arh

51 .
tl Dharam Rnj 5 POs Fatohpur

52. II 5 . 5 , S a h u 5 rO G Fatalipjr

53 . u Mr'f:: rraond SPOn Fat 'jhpur

5S . i: C . H t 5 i n g h SFCs Gcnda

5 5 . -- S . F , Mirsa 5 PC 3 F, T'. n d a

55 . u Fatal SPOs Go nd a

55L, tl R .D .Yadav ^ S70n 3 o n J n

53 . It Krishan Murari ' SPOs H ardni

SR. Ur-
P .T .O .  3/~
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Shri Panchnm Ram Yadav

Pujnn Rom 

^ •D .Pondcy

R57?i----

R™ Bllash Singh

Kushwaha

Sinnh 

Prrsnd

Sinnh
<. iX, f^'urari

\7r-)

f?

if

t;

>. K.Tpip^thi

^^yn Han) Misra 

«arr,la Prosad 

Knar a 

f̂ ’ 5/Shukla 

-» Trivcdi

S . ..., ,'u,/ isthi '

J-c

n̂û cia

I- ■ _ , .
-"- - i ■ j- r,j_ n

ngh

’xcinn

9'-,

9 3 ,

n :> ' f

t:

ii

If

:i

t;

-'• ■'-'nnohnr Rai 

-̂' ■ ‘=.<nr U:1 /‘.garhari

S'rivrstnva
•'-"wnb Ali 

-'-'̂ n̂drn Lol

’-wi>/arii

fj.O.Dwivcdi 

' ̂  • S , D u b o y

Wo'

5P .p
--•' n~r

■ PH;.;

? 'Cs
'' ‘'■- — £,ir ■'' ■?

sros 2n ■' ~ -t. -  , .'"■•".j '-■■lOripjr
SPOs Shnh

5P0s ■̂ ■itanur

SPCj '^ultannu;:.

; • ■> n n I ;■< jj:

5P0s Vnrnnou:-', ,/i 

SPOs ,■ p .,,

Lu-:,\now ; ■;
P.f-\ V '

P.ri. l<-:,n,.,,.,

^  • f"" • /■,',? n ■,. '

r-> . .

?<

Sahnr-np;;: : 

Pc‘r,:\r' q--' J. . , i;

P ~
npu

SPCij Cj h"^2’ i ju-
'A' Cn„

^'U 'hn .- d

'■ilf.hu : ;:'.;j
' m '

'■' '--̂ sliabnd
'A ' Dn.

/"tllnhnbad
M ' Pn.

'"'1-lahohnd
•KP' 3n, , ''‘-in,our
' KP» Dn. Knnpur
' KP' Dn. npur

P .T . 0. ;/-

tl

•)



^95>Shri 

96; ■»

II

II

S.S.i^usia
'  . r f '

H .,H .jJain
: j ir'

D *.K.Biswas
r . •

R«B,Gupta 

R»N.Chauboy . 

U.P^Gupta

S. P/Dass

102.

1"03, *•' R.K .Pandcy

1-04  ̂ K.StSaraswat

p : )i)n/' Jhdnai

•-. ; ; < 4-,v : ’• H •■Djn, ’Jh a rl's i

Vi -'ix T’ ‘ Gorakhpur"
■*> «

.. y. •■ ’ G'D'n, Gorakhpur

'G 'B n .  Gorakhpur 

' ^G ’Dn, Borakhpur frs*r«-': •

_______ ______-1£:::-;:5yp^-^^5i^aput-^''

■ V ' ^  BiniatGoSdo 'V"*' ' -

■•> v.S P.O^' Gorida ■

■ • .;;SP.Qs. ;Mathura»'W'. D, f .
6 . 1 , 8 4  ■ . •

^  ° f  tho follcj'wrfg p.;q, tyid R^M.S .

'Ccognt9fi>t3 wi-11 bo clccidGd on conciiision of tfic disc/ 

''ig»^D Q C 5d lnga  pending ogalnst thbm':

^  il253u-k!BK3 h£^}J^ Srivaataua SfOs Sltani.r-

2 . ■' ^ T l ^ T p r ; ---------— , „ T ^ T ^ ^ T i o ^ h p u r

'  '''Wc caWosl,r
.Accountnnta ofejld net be dccldoS

° " ®  submitted,to': W ia  Officc..immodiotely

S!) .that- [,„ nonsidorsd’ by ‘ the D .P ,C  , wWen
mqets naxta ',' -I’ v ■ . • - ■ '

1 3hri U.S.Wnth
2 .
3.

4,

5,

6 . 
X, 

0.

9.

1 0.
C-f.i'

1 1 .

II

n

" S . !\, Jngdhari 

'' H .̂ Â .'l̂ h-n'n 

K.S.Micbfal 

R.M.Vormb 

R,.S, Yaddv 

V . K.Sriva stnva 

R . P*. Shnrma 

r . fi»Singh  

Hamid Ullah 

Jagd5.s5h Chandra

SSPOs Fnii:abad 

SSpOs Lucknow 

5POs, Rac-baroli, 

SSPOs Nainital ,
r

PM Lucknow^ HO 

P.M. Lucknow HQ 

P M , Lucknow HO 

PTTC Saharanpur 

SF-Qe Gbazipur

Cn, Allah aba a 

' X ' Dn . Jhansi

P .T .O .  5
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Duforc thu off ic in ls  aru allowed to draw pny in 

the ncjxt hinhcr scolc it  should be ensured by thn Supdts. 

crncernGd ns nlso by the drowinn o ff ic ic r s  thr.t the basic 

cnnditAons or complitir.m of 15 yoars st;rvices "'.s on 30,11,83 

is  ent isf iod  b\/ all the o f f ic in l s .  In ease any discrepancy 

is  dotoctcd it should promptly bo brouc^ht to the noticc of this 

o ff icc  and pay sIxKMid in the next higher scnle should not 

be dmwn until  reccipt of  further instructions from this 

o f f i c e .

It should also be ensurQd that no. V ig /D isc ,  

c':sc5 of the type indicnted in DG i'c T Mew Delhi communication 

i'Jo, ^ / 1 6 / 7 1 -3isc, I dt,  ?.5«3,72 circulatcd  under this office  

letter  No, STA/;.- 1/26/a  dt.  20, 1.72 road with DG i‘8J ND 

letter  Mo. 5 6 /7 / 7 7 - D is c , I  dt.  1 5 , 1 2 , 7 7  circulated under this 

offic-e letter no. Vig /R-1/Ch ,  IV/C dt, ■" , 2 , 7 3  is either pending 

-or is, contemplated to be in it iated  agviiinst nny of the

mentioned nbove nnd also nn punisliment of stoppage 

of increment is in  currency. In cnsa here is anv such case 

the motter should immaiintely. be repirtsd to this o f f ice  nnd 

p.iŷ  in  thp hlnhur ,scTle shoulil not be .aliqwod* to the o f f ic ia ls  

^until  recL'ipt of furt+ifrr irte-tWtians ,pf this o-ffice.

On promotion to the next higher scale the 

o f f ic ia l g  in^iicqtp above w ill  retain thpir original  seniority  

in the Circle Gradation l i s t .  ©

( B .C .JOSH  I ) 
for Postmaster Genei;?

1
. .UP

Copy for information and necessary action e-

1 . /FBife DPS Uucknow/Kanpur/Allahabad/Dehradun 
?. The S5P0s/5P0s/SSni-i/SRMs in U .P .C ir c le .
3. All ~.'is in Li. P .C ircle ,

s t- r 2 s .
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Y

■/ asm^AiLsy

I  am M i l l i n g  to vork ««? A .P .M . A.eeou-nts 

t?u proDJotiott i n  t h e  A*P*M* A c c o u n t s  c & d ^ e a n y v h e r e  

i n  u*p. It l a  a y  t h i r d  w i l l i n g ^ g e s .

( S^P^ASS) 

Offe»' A . P . M .  A c c o u n t s  

D-^ited. I 0 . 3*d7 * 3 1  T A P U R H *  * 0

....

V ' a .

-rK
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Copy of letter  N^, STa A 0-XT/L5G/86 /Cri .Il /11  dated 12 Nov, 

'i«BT Keceived from H1‘;G UP Circle LkD, AudresseO xq t*', e 
5opat, j f  Post O f f ice ,  Sitapur Dn,

tK\

r

i
Sub: - 

l e f  i-

C an cellat io n  of promotion orders of ohri S.P.iias 

in  L . 5 . G ,  Accountant .
''^our letter No. 6> /a c couts/Genl dtd, 1 9 .5 , 8 7 *  

#**♦#***
I view o f e a rli er option of ihri S*P• Bas for v::i r. 1 1  

’ i,.e orders of Promotions ot the o f f i c i a l  issued vide this 
o ff ice  Memo i\o. S 'Ta/A8/XT/TBP/84/1  1 dateo 1 1 , 7 . 8 4  msy be 

treat- r as cancellea .

The of^^icial may be shifted to General Line i f

s t i l l  working in the Accounts Cadre s,

5d/-
For PostmasteCit General, UP 

aated at STP the 19.1 1 .B7 .L ;\io. a /Accouni^/Genl 

^ij-opy toS‘»V -  Sri S.l^.bass APh a /C  Sitapur HU,I t«r . .  . . .  — — ------1------------

2-3 The P .M ,  aitapur HO with a spare copy for 

Service Book of the o f f ic ia i *

5-6^D^C .file  No. B /R l g A T /C o r r  I Birtlg-39/L5G/Corr.

^ L \  7- u / C .  ’

 ̂ 89- Spars. /

-c es,. „  S u p c t / t i ^ s t  Offi
S i t a p u r - 2 6 1 0 0 , .

Y % ^ ) ' ' X - i '

0'S (.-̂c
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To

■r'-i. ,!.

UU I

Thw Postmc st r .-bitor?! 
.H.Cl cie L.;u ., u .2 -lLU1

£ V t .rf ■̂st t>t ic.;S 
Si  c^. ur . i u i y i  ri

> ©

u-nceliption of ,-r'i..otiin o uers f 5,P.uftst »ŝ ^cL.obntu«

f  -iir,

V

!̂ i idly refer to your latter .o•..T v /4 b « /T /L a o /t c A h *^  1/1 1 
tJrtat 12»t1*e7  in wiyo of .y earlitr  orti na lor ganerpl l ine ,  . v;
r>rn’ ntlMi in ttie C 'ere of L-'r, ac^o nt ■'f<t has uecu crncitlicc. if. t.iiid

cnn i " t i ^n  it is  t r ’strtu th t st f r e r l i . r  o* tier, it, conct_ri.e. ,
51 1st ' o  d-riiost orti* n u/'s for -:ccoonS3 line m it  « ‘i ;
on 1B*1 .  ■'s' on the basis of la. ich T. approu. d f-r prci.oti* n in i I

zcr ~ . t  r-'cre '-nJ r«y ,ostir..j nn.,  3 ng L 1 icccv, it nt/ .Pm t-uouot ;

by y-ur nt ico und.-r u:Bro T > / 4 8 , X T / L '»
5 . 2 . R ,  In *:hu’ gi.’Cond pr.i-'̂  of tht- motnc- It  la (jiui.-i netJ h t
t. brd t|iuon my option for "’.P r^cccunts e ’̂rliest*  i t  is  aubtd ctt..f. ;
t; “ t I n ver specific?»l-y i..:'ncGli:?u this r bion. ^

It ia  ti»or«iforo req>;est:,o kiruly tc rec:msidcjr ' y cd.,;. rni- 
ijt t( -rncel. tub ^ye orciv.r I wsy be silotue^ to co;.tin^^ ’

ot. t Is tost rnc wy coi.lirii.-stion in tnis f.o;Jt inny ki.icl- bo is  _u 1 
^f'rlvo ■ ■ ■

i

In case your honcur- . oes i.ot agiefe ui c.h the SD^ue f eta, '
k’ iJly r2rr-.it oe to ppprorch to the Tribwrra for decision ,  j

’ hankiny vcu in ' nticip-tion . ^

Y udb f'-’itlifi.iiy,

V •t-’Vi _
Ltfy .  '.i^ccunts

. i t ' < u fl • r. •

N

i
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C#py «f letter n o . STA/228jJ<y89/11 < W , < ^ . a 9  
M i O . 8 9  froB «jto Shri \r.N,Kapo« APMG Staff 
for Chief PMG UP Circle LKD, A W r e s s e i  te 
SPO*s Sitapur Dn.

• • •

S - X ' - J l f s w ;

• •

.With reference to notice un<ier SeciSO 

CPC served by Shri S*P.Dass, LSG OTficial of 

your Divn. through
Aivocat* regarding *>is pr»»«tl»n to 

against A/Cs. line <!««*»• *^» 
i n f « ™ * f  that M  was prometed to
i S ^ S S e lv ' ^n i  i V r b « i r v U e ' t h i s  office 
S S m S ^ .  STA/«8- W i-SG/78/11 dtii .
H«I«ver in the year 1981 the official opted

h s S i  i i s :  {5i:B r A ^ c * o S n tr /G e " n i';|i.

tlon of his promotion to HSG»1I catte wiii ■«

considered in due =®“ **.-*"v“ iinS^fficials'; 
his seniority a»on§ the fenl. line oixxci-x
He has no claim for APM A?C cadre*

Please inforw him,

S^/- ,
(V.N.Kapoor ) 
APMG-Staff 

for Chief PMG UP Circle,LKD

1 ^ * p /LSG ^t* at ^ P  the,
? r ; y  to:-Shri S,P.Dass APM a /Cs Sitapur HO 

for informatioi^

V v ^
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OFFIll of THl. ourL'I.uF t-b:iT Ui'i-iui_a :jiTHHuh ui\jiolCi\l

ii.Lii’iC No.B/ftrrg/89
Dt. at Sitapur t iie ,2 .11 .89

In pursuance of Chief Pii'G UP Circle Lucknoiu 
nj>.STfi/228-RS/89/l1 d t . 4 . 1 G .8 S  the folloming 

rrangements are ordered ujith immediate effect :

1. Sri Offg .  ^'/Cs Sitrpur HO is shifted
from Accounts c?dre to General l ine .

2 .  Sri G^b.Uaish Accountant DO Sitapur is hereby 
posted as DffgaHPir, h/ C s Sitapur HO vice no»1«
Sri 3»K.oingh mho has been declared success in 
PO & Rli.S examination vice Pii.G UP Wo.ADR/Con/Hfl-67/ 
89 /3  d t , 1 2 . 9 , 8 9  is posted as Accountant DO Sitapur* 

He mill lookafter duties of Stock clerk also in 
addition t i l l  further orders.

Charge report should be submitted.

3.

V

Supdt.of Post Offices 
^ S i t a p u r  Dn.26lU01.

o p y to:
1-3. O ffic ials  
4-6. P/F ,
7 .  P̂ ' Sit?pur*ft^ H-fl'••
6.  The Chief PluG UP L^cknoui lu/r to his no. STA/228-R S /  

8 9 /1 1 .  He mill kindly post an approved A/Cs
=t Sitapur.

9. The DP5 Lucknom Region Lucknouj for arranging 
approved fApRi h / C s for Sits ur.

10 .  O/C



V A K A L A T N A M A
In the Hon’ble High Court of Judicature at Allahabad

At
Lucknow Bench

Verses

PIfF./Applt./Petitioner/Complainant

.............................................................. ........................................................ Defent./Respt./Accused

K N O W  ALL to  whDm th ese  presents shall come that I /W e .................................................

the above-named................................................................................................do hereby appoint

Shri V. K C H A U D H A R I, Ad/ocate, ............................................................................................
['..........................  ................High Court, Lucknow Bench
(hereinafter called the advocate/s) to be my/our Advocate in the above-noted case and 
authorised him :—

!' To act, appear and plead in the above-noted case in this Court or in any other Court
in which the same may be tried or hea-d and also in the appellate Court including High Court 
subject to payment of fees separately for each Court by me/us.

* To sign, file, verify and present pleadings, appeals, cross-objections or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits or other 
documents as may be deemed necsssary or proper for the prosecution of the said casa in all 

i' its stages.

To file and take back documents, to admit & /or deny the documents of opposi-.^
partys.

To withdraw or compromise the said case or submit to arbitration any differences - 
disputes that may arise touching or in any manner relating to the said case.

! To take execution proceedings.

To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and 
do all ether acts and things which may be necessary to be done for the progress and in the 
'Tse ot the prosecution of the said cause.

To appoint and instruct any other Legal Practitioner authorising him to exercise the 
I jer and authority/hereby conferred upon the Advocate whenever he may think fit to do so 

) sign the power of attornoy on our behalf.

And I/w e the undersigned do hereby agree to ratify and confirm all acts done by the 
i.Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all 

hearings & will inform the Advocate for appearances when the case is called.

And I/w e undersigned do hereby agree not to hold the advocate or his substitute 
responsible for the result of the said case. The adjournment costs whenever ordsred by the 
Court shall be of the Advocate which he shall receive and retain for himself.

And I/w e  the undersigned do hereby agree that in the event of the whole or part of 
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to 
withdraw from the prosecution of the said case untill the same is paid up. The fee settled 
is only for the aoove case and above Court I/w e  hereby agree that once the fees is paid. I/w e  
will not be entitled for the refund of the same in any case whatsoever.

IN WITNESS WHEREOF I/w e  do hereunto set m y/our hand to these presents the
contents of which have been understood by me/us on this. rn’""

..day of.

Accepted subject to the terms of fees. Client

.....

Client

Advocate



BEFORE in': c-:!T:AL ad ;.;i  'ISTRATIVP TR IBirm  

CIRCUIT DE^CM, LUCK"G.;

O.A >JC. 61 of 1990(L)

Santosh Pra?ad Dass

Y

. .  Applicant

-VS“

1-̂ nion o'f India and others R©?ponr?ents

CCV'TFR AFFIDAVIT CF P’̂ FrC't)’=̂’'T3.

I, (R  s

\aQsd about years, son of

^t present posted as Supdt. of Tost O ffices ,

^  "
■ Sitapur d8> hereby solp^nly a-firn^ and state as under:

. .. ^

1. That the deponent is Hespcndent n o ,3

in the above noted application and as such he

is fully  conversant with thp facts of the case^ dand

he has been authorised to file the CA on behalf of 
all othor Respondents,

2 . That the deponr'^t has read and understood

the contents of anplication and he is in a position 

to give parswise com^onts otc. as hereinunder

That before giving parav.’ise comrents 

it  is pertinent to -ive brief history o ' thp case 

as detailed belov.'t
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{a ; That the appMcant joined as 

P. A, at Kheri Head oft ice on 2 .7 ,5 6 .

He passed P.O. and Rr.-5 Accoirsts Fxaminaticn in 

the ypar 1967 and v/as postpd as Accountant, 

Sitapur HO.He v;as promoted as ]3G/Acccir.tant 

on purely and adhoc basis vide '̂e .̂o ’'b.'^TA/ 

48- XI/LSC /78/II dated 5 .2 .8 0  but hp c’id not 

join 3S APM A/Cs and opted to v/ork as LSG 

General Line. He opt^^d Geh-^ral Line vide 

Bis option Irtter dated 6.'6 .81 hence his 

promotion to LSG Acctts. v'̂ as cancelled by 

PiV:G, UP Circle , Lucknov^ vide his Mo. STA/ 

48-Xl/LSG/86/C h .I l 'l I  dated 17 .11 .1987  as 

comrunicated by F 'G , UP Lucknovj vide his

' j
/  letter Mo.?TA/228-125^89/II dated 9 .1 0 .8 9 /
i

4 .1 0 .8 9 ,  wherein it  was 3l«^o clearly and 

categorically mentioned that he has no claim 

for AF:.! A/C cadre.

4. That the contents of pata 1 to 5 are

formal as such needs no comrents.

5 . That tbs contents of para 6 (1 )  of the

application needs no conr'pnts,

6 . That the contents of pare ± 6('?) of
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the applicatinp are admitt«^d to thp extent that 

the applicant passed TXD S R?,!S Accounts ’rxa'Tinatirn 

in 1967 but by vittue of h’ s option to L'^G General 

Line he became disoualified  for LSG Account'^AF?! 

Accountants Cadre as communicated to him vide letter 

\’o. ^TA/48-Xl/LL'G/86/Ch.II  dated 1 7 . 1 1 , 8 7 .

7. That tho contents of pars 6 ( 3 )  of the appli­

cation are incorrect as stated,  hence denied,

8. That the contents of para 6 ( 4 )  of the appli­

cation arc admitted to the extent that he was 

promoted to Ap: '̂ A/C Cadre but l?ter due to his option 

to LSG Genpral Line his promotion v/as cancelled,

9. That the contents of para b(5]  of th» appli­

cation are incorrect as stated,  hP'»^ce de>^ipd.

10. That t?te co’̂ tfnts of para 6 ( 6 )  of the aprli- 

cation are incorrect as stat<=d, he*^ce denied and in 

reply it  is submitted that the anplioant or ig 'na lly  

opted General line vide his option dated 6 , 6 , 8 4  v/h’ ch 

was sent to C .C ,  vide office  let-^^r !?’o, 3'^Accountants' 

General, dated 6 , 6 , 8 1  in resp'^nse to, CO let pr ’̂ ■o, 

STA/48- XI 'LSG /s 1 / I I  dated 2 7 . 3 , 8 1 ,  iRxrnspBSSRxtBy

Cn the basis of option dated 6 , 6 , 8 1  for  General 

Line cadre the o'^ficiail v.’as prom.oted to L^G 2Qo 

on temporarily and adhoc basis vid<' of'^^icp '“'pmo 

8 /R lg .39 /C orr ,  dated 3 0 . 7 . 8 1  on divi'^ionai b?sis in 

pursrarcD o: l'’'? t ’'uctio ’̂ s -:o''vainer*- Circle
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Luclmovv coTTirnunication STA/ia/XA ^LS3^Union/7 

dated 5 .3 ,1 9 7 9  and he assumed as "ucervi'sorv cum-« V

operative L??G{2ai) on 31 .7 .8 1  As such his

claim for ApM Accounts do not stand any where in view 

of his assuming charge in LSG General Line 20^.

11, That the contents of para 6 (7 )  6(85 of the 

application are incorrect as stated, hepcs denied,

12, That in reply to the contents of para 6 (9 )  of 

the application it is submitted that the applicai t 

was addres«;ed vide office let-^er ^̂ o. B/Acct. ^Genl 

dated 6 .3 ,1 9 8 7  to send his willin nness''irivvilling-

vnes-? for proniotion in APM cadres. R st of the

,‘c\\tents of this para are not ad"iit'^''d' being false,

' 1 - 1 ______

That the contents of para 6 (10 ) and 6 (11 )

of the application are incorrect as stated, hence 

denied,

14, That in reply to the contents of para _

6 (1 2 )  of the application it  is submitted that the 

applicant was wrongly approved in LSG Acctt, cadre 

instead of LSG Gpneral Line as opted by the applicant 

on 6 ,6 .3 1  the irregularity v,/as cor’“ ”nicated to 

Shri V "  Kapoor API''G(HTaff) Chief Postmaster General 

UP C ircle , Lucknow vide let' f̂ r "b, "'^Accts'^G^nl dated 

1 9 .5 ,3 7  and instructions was sought for fron hini.
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CYi this U? Circle Lucknow vid^^ his Isttor 

"■^o.STAMe-Xl/L'^G/ee/Ch.Il/lI dated 12 '^oV.1987 

can cell pd the orders of promotion of the epplicsnt 

issued vide his letter ’b . ST^^/48-XI'T H p 'g 4 /lI  dat^d

1 1 ,7 ,3 4  in view of earlier option of Shri 51? Dass for 

"General line and instructed to shift the espplicant in 

General Line if working in accoutt cadre and action 

was accordingly taken vide Letter Mo, 3/Acctt^Genl dated 

19 .11 .1987*

15. That the ccntrnt of para 6 (l3 ]  of the

application are incorroct as stated, hence dpoiod 

and in reply it is stated that the case qf the 

applicant was already decided on the basils of his 

option dated 6 .6 .8 1  and he was accordingly shifted to

16. That the contents of para 6(14!^ of the 

application are incorrect as stated, hence deried.

17. That the contents of para 6 (l 5 )  of the 

application are incorrect as alleged hence denied and 

in reply it  is submitted that no representation 

dated 25 .11 .1987  of the applicant was ever received 

in the office of the answering Respondent.

13. That the contents of para 6 (16 ) of the

apt?lication Sctxis arp incorrect as stated, hence

I

denied and in reply it  is subnitt^d that no rppreserfe-



&
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f

ation of the applicant dat«d 22 ,11 .1987  as stated 

by the applicant was not received in the office of 

the answering Rr-spondent,- as well as notice under 

Section 80 CPC as alleged.

That in reply to the contents of para 6 (l 7 )  

of the application it  is subnitted that thp Chief 

P.V-G, UP Circle Lucknow letter ’̂o. rTA/228-^.S/89 dated 

4 ,1C . 89 addressed to the answerinq P,espondent was 

rpceivpd on 5 .1 0 ,8 9  and its contents intimated

to tho applicant vide letter ' ’o. dated 11.1C. 89.

20 . That in reply to the cont-nts of para 6 (13 )

of the application it is sub’̂ if 'ed  that in pursuance 

of Respondent no.2 le t 'e r  Mo .STA/228-HS/89/i I dated
• ]

10.89 the applicant was rhifted from A^Cs. Cadre to

/

, 3-naral line vide Temo I’o. 3. M rrgt /b9 dated 2 .1 1 .8 9  

ano he stands relieved fro*" the post and is continuing 

on medical leave. Shri 3S Vaish worked AFM A-'Cs, 

on Divisional basis and now Shri ’d  Saxena approved bj? 

the Respondent no.2 is working as ATV. A 'Cs Sitapur.

21. That thfficnntmts of para 6 (l 9 )  of the

are incorrect as stated, 
anplication__it is submit'-r-d that the

LSG General Line and L~G Acctts. Line are in the same 

time scale of pay of Rs.l400-23C0 snd his pay on his 

shifting to LSG General Line at his ortion dated 6 ,6 ,81  

stands fully protected.
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22 , That the contents of para 2^! 6 (2 0 )  

of the application are incoirect as ''tated hpp.ce 

denied and in reply it  is subrnit+ed that the

option of the applicant dated 6 ,6 ,8 1  superceded the

applicant A

option of 1979, In fact this wanted

reservation of promotion iffooth cadr'^s LSG 'Genl 

Line and L33 Acctts.,Line Vv’hich was not per'Ti^'Sible 

as per rules of the Dfipartment. O e  o fficial can work 

and opt for one cadre orl;^ even though the same may

be in the same scale of pay.

23. That the contents of paras 6 (21 )  to 6(24} of

j

the application are incorrect as stain'd, hence denif>d,

24, That in reply to thf> contents of grounds

' ''‘-18«2 of the application it  is stated that the applicant

^  is not entitled to get any relief as sought because 

after his promotion in the year 1980 in the APM A^Cs 

Cadre on the baisis of his option of 1979 he r^^fused 

to work in AFM Accounts Cadre and vide his option 

dated 6 .6 ,8 1  he opted LS3 General Line over v.'hich 

post he joined as LSG 20

25, That in reply to the contents of groundsG

of the application it  is submitted that the promotion of 

applicant in the year 1984 in the LSG Accounts cadre 

v;as erroneously made and it  v̂ as subse(*?uently cancelled

after knowing the error.
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26 . That in reply to thp contents of P 3^  of 

the application it  is submitted that the applicant 

wanted his resprvat^on in both the cadres w 1  ch is

not permissible.

ground

2 7 , That in reply to the contents of jsaxa 5 of

the igxemds applicatim  it  is submitted that LSG

Accounts Line and LSG General Line are in the same

scale of pay Rs, 1400-2300.

28. That in reply to the contents of fiJKKax

grounds 6 of the application it  is stated that the 

applicant opted General Line vide his option let-*-er

dated 6 ,6 ,8 1  the otl-p r officials of Accounts

cadre even though junior will work as AP!.’ Accounts

V

4 • \:ine,

That in reply to the contents of p groijnds
V ' , ' -

T 7 of the application it  is submitted that the applicant

is working as LSG General Line in thp same scale

of pay iayxwhiKkxhxsxsakaKy as is given to AP:’

-------- 3̂ - 2 ______

Accounts cadre.

30, That in reply to the contents of grounds

i of the application it  is submitted that the

3Dolicant is workina as LSG General Line itn—fctre^am'e
____  A

and it  is not a reversion order but shlft-‘ ng o f~ ^fic ia l

frotr Ar.V Accounts Cadre to ArG Gf'Peral iine in the
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sa^e scale of pay by which his salary has never 

be»n Q?fectpd.

31. That in reply to the contents of grounds

& 1 are not tenable hence no relief i  as Bought

in this para is entitled in view of the facts 

stated in the foregoing paragraphs,

32, That in reply to the contents of grounds 8

the applicantof the application it is submitted that 

is not entitled for any interim relief as sought 

because he already stands relieved froP thp post of 

Ar:.': Accounts were an approved official fron the 

CP?*G’ s office is working.

33, That in reply to the contents of grounds

9 of the application it  is submitted that the 

applicant has not exhausted all the departT*ental 

channels,

4 34, That the contents of para 9 (a ) of the

grounds are incorrect and it is stated that the 

prescribed departmental channels as his application 

dated 2 6 ,1 1 ,8 7  was not received in the office of 

the answering Respondent.

33 , Tnat Li reply to the contents rf

grounds 9(b ) of the application it is subrrltted that 

the representatirn dated 2211'?,87 was not received at the 

of"^ice of the an'isering Respondent.
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Cb. Th.n in reply to the contents of grounds 9(c ) 

of the application it  is subnvitted that Notice under 

section 80 CPC as statrd by the applicant v/as also 

not received in the office of thp ansv ering Respondent.

That the contents of grounds 1C,] 1^ 8. 12 of 

the application needs no coniments.

38. That in virw nf thp facts reasm s and

circumstances stated in the foregoing parecraphs 

the application filed  by th^ acpUcant is liable  to be 

dismissed vath costs against the Rrs  applicant.

Depon pnt
on behalf of Re^pord'^nts 1 , 2 & 3.

Luc-now,

Dated: -arch 1990.

tL  ̂ /
Verificatirn .

0  I ,  the above named deponent do hereby verify that 

the contents of para 1 & 2 of thp affidavit arp true to 

my personal kn-v/ledge end t-ose of para 3 to 37 are

believed by me to be true on the basis of i n f o r r r ; * -,n 

. j .  _ t  * —  .

and-official rr-cords anr t V s e  of contents of

’'^asis of l<=qal advice.

i X  1990. Deponent. --------- -

o V l i   ̂ I identify thr depment who hc>s sirrned b^forp
1 me in th«= safre ^person, who is p^rsonpUy Vnown to nie.

‘ ^  a ' n

Lucknow,

D?ted:  ̂ V  f/arch 1990.

(VK Chaudhari ) 

Advo cate.
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Before>the Central Administrative Tribunal, Circuit Bench 
•-- Lucknow.

O .N o .  61 of 1990 (L)

San tosh Prasad lass . 

Union of Irdia afid others

. . .  %plicant 

. . .  Opp .rartieB ,

A

The petitioner/aDpiicant named-above begs to 

submit as under;

1. That a duplicate copy of the counter-affidavit

was served upon the counsel of the applicant on 15,5.90

who in turn had wrote a letter to the applicant to come

for filing the rejoinder-affidavit. This Hon’ble Tri­

bunal had granted two weeks time for filing the T.Jt.,

2. That due to illress of the applicant he could

not come earlier for filing the rejoinder-afficavit and

hence the same could not be filed within the time granted 

by this Hor.’ble Tribunal.

S. That a little delay has been caused in filing 

the rejoinder-affidavit and as such the delay on the 

part of applicant was not deliberate or intentional 

and is liable to be condoned,

4. That the case is now listed for 50.4,90 for 

arguments,

P E Y E R

In view of the aforesaid circumstaiices, it is 

most repsectfully prayed that the delay in filing the 

E.A, may kindly be condoned and Tii. being filed alongwith 

this application be brought on record.

Eated; Cour.sel for the Applicant.
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Before the Central Administrative Tribunal -irouit Bench
Ijacknow.

CA.No. 61 of 1990 (L)

t  1990
-<■■■ a«tff;lOAVlT 

 ̂ j ^  IM
D ^T . COURT,

Santosh Prasad T^bb

"Versus

Union of India and others

.. Applicant

. . .  Opp.Parties.

^  A  :

X , . '

“ ' . ' 'O f .

O  I '  ‘ / C - A

I, Saritosh Prasad Dass, aged about 55 years, 

son of Shri Chandra Shekhar Pass, employed 

as A..P.M.(A.ccounts) in the office of Supdt. 

of Post Offices, Sitapur, the deponent, do 

hereby solernnly affirm and state as under:

1. That the deponent is sole petitioner in the 

abovenoted case and as such he is fully conversant 

with the facts and circumst.ances of: the case. He 

has read and understood the contents of the counter­

affidavit filed by the opp.parties no.1 to 3 and is 

submitting his replies in seriatim.

2. That the contents of paras 1 and 2 of the 

counoer-affidavit do not call for any reply.

3 . That the contents of para 3 of are denied 

as stated. It is further stated that merely on the 

basis of alleged option of 1981, the deponent cannot 

be reverted from his post nor he could be prevented
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tioner has given his first option in the year 1979 

for working in Accounts ^dre and on the basis of 

which he was promoted. Petitioner was again asked 

to opt for further promotion in Greneral Line to 

which the petitioner gave his conditioral option 

in the year 1931. Petitioner gave yet further option 

in the year 1984 for working in Accounts Gadre and 

thus the option of 1981 has become redundant. Rest 

of the contents of the para under reply are denied 

because they are against the records,

11, That in reply to para 11, the contents of 

corresponding paragraphs of the petition are reiterated 

to be correct, Evassive denial of opp.parties is no 

denial in the eye of law.

C Sii -

12, That in reply to para 12, the contents of 

para 6(9) of the petition are reiterated to be 

correct. It is further stated that from their own 

admission, now of the opp .parties that, option was 

called for from the petitioner for working in A/c 

cadre and accordingly the deponent ^ave the same ard 

on the basis of which he was promoted as APM A/C 

cad.re,

15, That in reply to para 13, the contents of 

the corresrtondirg paragraphs of the petition are 

reiterated. Ivassive denial is no denial inthe eye 

of law. Nothing has been stated by the opp.parties 

in support of their denial of the specific fact and 

alle^tions.

14. That in reply to para 14, the contents of
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from his further promotions.

4. That the contents of para 4 of CA do not call 

for any reply.

5. That the contents of para 5 of need no 

reply.

6. That in reply to para 6, the contents of 

the corresponding para of petition are reiterated.

7. That in reply to para 7, the contents of 

para 6(3) of petition are reiterated. It ia further 

stated that evassive denial of specific alle^tion 

is no denial in the eye of law. The opposite parties 

have not given specific reasons for their denial of 

the allegation of the deponent.

8. Thfit in reply to para 8, the contents of

para 6(4) of the petition are reiterated. Once the

deponent was promoted to ii-.P.M. k/c cadre, his pro­

motion cannot.be cancelled. It will tantamount to 

reversion of the deponent. The very basis of the 

cancellation of the promotion is vague.

9. That in reply to para 9, the contents of para 

6(5) of the petition are reiterated. Mere denial of 

specific allegation is no denial in the eye of law.

No reasons have been assigned by the opp.parties to 

prove that the allegation is incorrect. Thus the reply 

of the opp.parties is evassive.

10. That in reply to para 10, the contents of

para 6(6) of the petition are reiterated. The deponent

has not originally opted for General Line vide his 

option dated 6.6.84 as stated in the Ok but the peti-



tioner has given his first option in the year 1979 

for working in Aocounts Jadre and on the basis of 

which he was promoted. Petitioner was again asked 

to opt for further promotion in General Line to 

which the petitioner gave his conditional option 

in the year 1931. Petitioner gave yet further option 

in the year 1984 for working in Accounts Oadre and 

thus the option of 1981 has become redundant. Rest 

of the contents of the para under reply are denied 

because they are against the records,

11. That in reply to para 11, the contents of 

corresponding paragraphs of the petition are reiterated 

to be correct. Evassive denial of opp.parties is no 

denial in the eye of law.

12. That in reply to para 12, the contents of 

para 6(9) of the petition are reiterated to be 

correct. It is further stated that from their own 

admission now of the opp.parties that option was 

called for from the petitioner for working in V c  

cadre and accordingly the deponent ĵ ave thesame ard 

on the basis of which he was promoted as APM A./C 

cad.re,

15. That in reply to para 15, the contents of 

the correspondirg paragraphs of the petition are 

reiterated. Svassive denial is no denial inthe eye 

of law. Nothing has been stated by the opp.parties 

in support of their deria.l of the specific fact and 

all options.

14. That in reply to para 14, the contents of



para 6(12) of the petition are reiterated. It is 

further stated that it v/as not a mistake but a deli­

berate acts of the opp .parties to revert the deponent 

from his post and also to prevent him from further 

promotions in Accounts Cadre. The action is highly 

irregular and hence the deponent had challenged the 

same by way of this petition.

15. That in reply to para 15, the contents of 

para 6(15) of the petition are reiterated. It is 

further stated that the action taken while deciding 

the case was highly irregular and therefore the 

deponent had challenged the same throu^i present 

application before this Hon*ble Tribunal.

16. That in reply to para 16, the contents of 

para 6(14) of the application are reiterated. Kvassive 

denial is no denial in the eye of, law nor the opp. 

parties have assig)ied any cogent reasons in support

of their denial.

17. That in reply to para 17, the contents of 

para 6(15) of the application are reiterated. It is 

stated that the deponent had submitted his represen­

tation and in case it is not received in the office 

of opp,party no,3, the deponent is not on fault,

18. That in reply to para 18, the contents of 

para 6(16) of the application are reiterated. It is 

further stated that from their reply to the notice 

ascontained in Annexure no,8, the contention of the 

deponent about the representation and sending of 

notice is an^ly proved.

19. That in reply to para 19, the contents of
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para 6(17) of the application are reiterated. It 

is further stated that the answering opp.parties 

have ad-mitted about the receipt of representations 

and legal notice sent by the deponent.

20. That in reply to para 20, the contents of

para 6(18) of the application are reiterated. It is 

further stated that the deponent has not handed over 

his charge of the post which he was holding as APM

V 3  i^re and hence he has. not befen relived as yet.

He still holds the charge of the said post. It might 

be possible that the opp.parties have posted any other 

person for working in absence of the deponent because 

the deponent is running on medical leave,
I

21. That in reply to para 21, the contents of 

para 6(19) of the application are reiterated. It is 

further stated that by virtue of working in Accounts 

Cadre, the deponent had obtained seniority on the 

higher post ar.c* in case he will be reverted to serve 

in General Line, the deponent will loose seniority 

and further promotions.

22. That in reply to para 22  ̂ the contents of 

para 6(20) of the application are reiterated. It 

is further stated that in case the option of 1931
j

superseded the option of 1979 then the option ^ven 

by the deponent in 1984 shall also supersede the 

option of 1981 and hence the opp.j^rties cannot act 

upbn to the option of 1981 which was conditiorfll. The 

deponent has opted clearly to serve in V c  cadre 

right from 1979 onwards and hence he cannot be reverted 

back to general line,

25. That in reply to para 25, the contents of



the corresponding paragraphs of ;.he petition are 

reiterated to te correct. Svassive denial is no denial 

in the eye of law. No reasons have been assigned by the 

opposite parties for the denial of the specific allega­

tions of the deponent,

24. That in reply to paras 24 to 37, the deponent 

is advised to state that the grounds uiged in support 

of the application are legal and tenable one and hence 

the application is liable to be allowed with costs.

25. That the contents of para 58 of the are

denied. The deponent is advised to state that he had

made out prima-facie case in his favour and as such
with

the application is liable to be allowed/costs.

Lucknov/, dated Lepongi

Verificationi- I, the abovenamed deponent, do hereby 

verify that the contents of paragraphs 1 to 25 are 

true to ray own knowledge while paras 24 and 25 

are true on legal advise. No part of it is false 

and nothing material has been concealed, so help

me God. ^

Signed and verified this day of ’

1990 in Civil Court Compound at Lucknow.

mill'

ti ' '
Ur. K' ijti

» have '
t lb-'' •

ihl-i i'lU [1
cspiaio'

Dej --

- j . . .  i ‘
-y . U  -

liJl  ̂ -

I identify the deponent^o has 
signed before me.



SEFCilf: T::^ CE:'TrAL ADiVIMIST.IATIV^ Tiini?rAL 

CIRCUIT ^ENCH, LICIC'CV;

O.A . ^c.61 of 1990(L)

Santosh Prasad Dass

Union of India and others

.* .  Applicant

-vs*

.4 Cpp, parties

Qqj’̂ CTIO^^ TO TH^ I^T^RI^" ^^LI^F.

That the Respond?nts begs to submit,as under:- 

1. T-at tor the facts , and r-^asons stated in the
I

accompanying counter affidavit it  is expadient in the 

int9r 'St of justice that the interim relief 

clairr.ed b̂ r the petitioner /applicant may'kindly 

be rejected.

2. i/herrfore it  is most humbly requested that

the interim relief claimed by th« applicant in the 

above noted case may very kindly be rejected.

{VK Chaudhari)

Addl Standing Coins^lf for Central Govt 
Counsel for R^spondf'nts.

Luc’'now, 

Dated: rarch 1990.
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